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 {Shri  Dinesh  Singh]
 shall  be  able  to  find  out.  Of  course,  our
 missions  in  the  US  and  also  in  South
 Vietnam  would  make  an  attempt  to  find  out
 the  facts  as  far  they  can.

 SHRI  JYOTIRMOY  BASU:  What
 about  taking  up  this  matter  for  discussion
 either  under  rule  184  or  as  an  adjournment
 motion  ?

 Mr.  CHAIRMAN  :
 Speaker  to  decide.

 That  is  for  the

 SHRI  VASUDEVAN  NAIR  (Peermade) :
 It  is  not  as  if  som  soldiers  were  killed  in  an
 encounter.  The  fact  is  that  an  entire  village
 was  wiped  out.  I  should  like  to  know  whether
 Government  have  any  information  from  their
 own  agencies  in  the  countries  concerned,
 whether  in  North  Vietnam  or  South  Vietnam
 where  they  have  their  own  representatives,  as
 they  cannot  go  by  the  account  given  by  the
 South  Vietnam  Government.  Also  would
 they  like  to  raise  this  matter  in  the  Human
 Rights  Commission  themselves  or  would  like
 support  some  other  country  if  it  is  raised  by
 that  country  on  that  forum  ?

 SHRI  DINESH  SINGH  :  What  action
 we  ought  to  take  will  really  arise  after
 we  have  more  information  on  this  subject.  I
 have  shared  with  the  House  the  information
 available  with  me  When  we  get  more  infor-
 mation,  it  will  be  for  us  to  consider  what
 steps  we  should  take.

 SHRI  VASUDEVAN  NAIR :  What  is
 the  information  from  Government's  missions
 in  the  counries  concerned  ?

 SHRI  DINESH  SINGH  :  At  this  stage,
 our  information  is  not  more  then  what  has
 appeared  in  newspapers.

 12.24  brs.
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 Papers  under  Post-graduate  Institute  of
 Medical  Education  and  Research,  Chandi-

 garh  Act  and  Prevention  of  Food
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 CHANDRASEKHAR)  :  On  _  behalf  of  Shri
 K.  K.  Shah  :

 I  beg  to  lay  on  the  Table-
 (a)  A  copy  of  the  Certified  Accounts  of

 the  Post  Graduate  Institute  of
 Medical  Education  and  Research
 Chandigarh,  for  the  year  1967-68
 together  with  the  Audit  Report
 thereon,  under  sub-section  (4)  of
 section  18  of  the  Post-Graduate
 Institute  of  Medical  Education  aud
 Research,  Chandigarh  Act,  1966.
 |  Placed  in  Library  See  No.  LT
 2058/69]

 (2)  A  copy  of  the  Prevention  of  Food
 Adultetation  (Second  Amendment)
 Rules,  1969.  published  in  Notifica-
 tion  No.  G.S.  R.  2068  (English
 Version)  and  G.  S.  R.  2069  (Hindi
 Version)  in  Gazette  of  India  dated
 30th  August,  1969,  under  sub-section
 (2)  of  section  23  of  the  Prevention
 of  Food  Adulteration  Act,  1954,
 |Placed  in  Library.  See  No.  LT
 2059/69)

 Papers  re  :  Accounts  of  Coal  Board

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM  AND
 CHEMICALS  AND  MINES  AND  METALS
 (SHRI  JAGANATH  RAO):

 I  beg  to  lay  on  the  Table--
 (1)  A  copy  of  the  Audit  Report  on  the

 Accounts  of  the  Coal  Board  for
 the  year  1907-68,  under  sub-section
 (2)  of  the  section  12  of  the  Coal
 Mines  (Conservation  and  Safety)
 Act,  1952.

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Coal  Board,  Calcutta  for  the  year
 1968-69.  [Placed  in  Library  See
 No.  LT  2060/69]

 Notifications  under  Income-tax  Act,  Central
 Fxcises  and  Salt  Act,  Central  Excise

 Rules  and  Custoes  Act
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  FINANCE  (SHRI  P.  ८
 SETHI):

 I  beg  to  lay  on  the  Table--
 ()  A  copy  of  the  Income-tax  (Fifth
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 (2)

 (3)

 (4)

 Papers  Laid  AGRAHAYANA  5,  1891  (SAKA,  Eighth  Report  of  Privilege  210

 Amendment)  Rules,  1969,  pub-
 lished  in  Notification  No.  s.O.
 4427  in  Gazette  of  India  dated  the
 29th  October,  1969,  under,  section
 296  of  the  Income-tax  Act,  1961.
 [Placed  in  Library  See  No.  LT
 20  1/69)
 A  copy  of  the  Central  Excise  (Thir-
 teenth  Amendment)  Rules,  1969,
 published  in  Notification  No.
 G.S  R.  2511  in  Gazette  of  India
 dated  the  Ist  November,  1969.  under
 section  38  of  the  Central  Fxcises
 and  Salt  Act.  1944.  [Placed  in
 Library  See  No.  LT  2002/69)
 A  copy  each  of  the  following  Noti-
 fications  issued  under  the  Central
 Excise  Rules,  1944  :-
 (i)  G.  S.  ४.  2033,  2034  and  2035

 published  in  Gazette  India
 dated  the  ?3rd  August,  1969
 (English  Version)  and  G.  S.  R*
 2209,  2210  and  2211  published
 in  Gazette  of  India  dated  the
 13th  September,  1969  (Hindi
 Version).  together  with  ao
 explanatoy  memorandum.
 (Placed  in  Library  See  No,  LT
 2063/69 |

 Gi)  G.  SOR.  2290  published  in
 Gazette  of  India  dated  the
 2’th  September,  1969  together
 with  an  explanatory  memoran-
 dum.  [Placed  in  Library  See
 No.  LT-2063/69]

 A  copy  each  of  the  following  Noti-
 fications  under  section  159  of  the
 Customs  Act,  1962  :-
 (i)  G.S.R.  2055  published  in

 Gazette  of  India  dated  the  25th
 August,  1969  together  with  an
 explanatory  memorandum.

 {ii)  G.S.  ४५.  2362  published  in
 Gazette  of  India  dated  the
 30th  September,  1969  together
 with  an  explanatory  memoran
 dum

 (iii)  6.  Ss.  R.  2468  published  in
 Gazette  of  India  dated  the  25th
 October,  1969  together  with  an
 expl.  ७  अ

 (iv)  G.S.R.  2°69  published  in
 Gazette  of  India  dated  the  27th
 October,  1969.

 Comm.  M.)
 (श  G.S.R.  2470  published  in

 Gazette  of  India  dated  the  27th
 October,  1969  together  with  an
 explanatory  memorandum.

 (vi)  6.  $.  ४.  2555  published  in
 Gazette  of  India  dated  the  318
 October,  1969  together  with  an
 explanatory  memorandum.

 (vii)  The  Passengers  (Non-Tourist)
 Baggage  (Second  Amendment)
 Rules,  1969,  (Hindi  Version)
 published  in  Notification  No.
 G.S.R  2582  in  Gazette  of
 India  dated  the  8th  November,
 1969  together  with  an  explana-
 tory  memorandum.

 (viii)  Ss.  oO.  4515  (English  Version)
 and  §.O.  4517  (Hindi  Ver-
 sion)  published  in  Gazette  of
 India  dated  the  80  November
 1969  together  with  ao  explana-
 tory  memorandum  [Placed  in
 Litrary  See  No.  LT-2064/69}

 (5)  A  copy  of  Notification  No.  G.S.  रे.
 238  ;  (Hindi  Version)  and  G,  5.  R.
 2385  (English  Version)  published  in
 Gazette  of  India  dated  the  110
 October,  1969  containing  corrigen-
 dum  to  Notification  No  G.S  हि,
 1544  (Hindi  Version)  1543  (English
 Version)  dated  the  2kth  June,  1969.
 under  section  159  of  the  Customs
 Act,  1962  and  section  38  of  the
 Central  Excises  and  Salt  Act,  1944.
 [Placed  in  Library  See  No.  LT-
 2065/69),

 12.26  hrs,

 MOTION  REGARDING  EIGHTH
 REPORT  OF  COMMITTEF  OF

 PRIVILEGES

 आ  मथ  लिमये  (4  गेरा:  अध्यक्ष  महोदय,
 मैं  प्रस्ताव  करता  हूं कि  विद्षेव।धिकार  समिति
 के  शबे  प्रतिवेदन  पर  यह  सदन  विचार  करे  1  मैं
 दस  मिनट  से  ज्यादा  नहीं  सू  गा।  असल  में
 इसी  प्रस्राव  के  साथ  मैं  ने  एक  सरे  प्रस्ताव
 का  भी  नोटिस  दिया  था  कि  यह  प्रतिवेदन
 प्रीविलेजेज  कमेटी  के  पास  पुनर्विचार  के  लिए

 भेज  दिया आय  ।  मुझे  पता  नहीं  कि  मेन  य६


